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'"THE BABA FARID UNIVERSITY OF HEALTII SCIENCES
(SECOND AMENDMENT) ACT, 2006

(PUNJAB ACT NO. 21 OF 2006)

[Received the assent of the Governor of Punjab on the 3rd October,
2006, and was first published for general information in the Punjab Government
Gazetre (Extraordinary), Legistative Supplement, dated the Sth October, 2006.]

AN
ACT
further to amend the Baba Farid University of Health Sciences Act, 1998,

Be 1t enacted by the Legislature of the State of Punjab in the Fifty-
seventh Year of the Republic of India as follows ;—

1. (1) This Act may be called the Baba Farid University of Health Short title and
) commencement,
Sciences (Second Amendment) Act, 2006,

2) It shall come into force at once.

2, In the Baba Farid University of Health Sciences Act, 1998, in Amendment of
. . ) . e ., section 18 of
section 18, in sub-section (2}, in clause (@), the words “of five years standing ;i‘g:;; Act 18

shall be omitted. » of 1998,

"For Statcmcm of Objects and Reasons, see Funjab Gmemmenl Gazette (Extraordinary),
dated the [8th %cptembcr 2006, page 1850,
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